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PART 111
GOVERNMENT OF PUNJAB

EPARTMENT OF EXCISE AND TAXATION
(EXCISE AND TAXATION-II BRANCH)

NOTIFICATION
The 6th April, 2015

GSR- 19/P.A.8/2005/Ss.8-E and 70/2015.-In exercise of the

0- :
" ferred by section 70 read with section 8-E of the Punjab Value

1 1
M At 1005 (Punjab ActNo. 8 0f2005), and all other powers enabling

n (his pehalf, the Governor of Punjab is pleased to make the following
et (o carTY out the purpose of the said Act, namely:-

RULES

ghort title and Commencement.- (1)These rules may be called the

 Value Added Tax (Incentives for expansion projects) Rules, 2015.

| The g ghall come into force on and with effect from the date of their

bl cationin the Official Gazette.

pefinitions-- In these rules, unless the context otherwise requires,-

(a) ¢ Acts' means the Punjab Value Added Tax Act, 2005 and the Central
gales Tax Act, 1956;

(b) 'Ago [ndustrial and Food Processing Industries' means units which
add value to agricultural produce, their intermediates and residues,
and edible animal products by processing or by improving storability
or by providing the link from farm to the market or part thereof
Agro Industry also includes hi-tech agriculture, fish processing,
honey processing, cold chain infrastructure, steel silos and

warehouses for food grains;

(c) 'agriculture produce’ means produce of agriculture, horticulture,
agro forestry, floriculture and bio-mass/agro produce;

(d) 'competent aquthority' means the Chief Executive Officer of the

Punjab Bureau of Investment Promotion;

(¢) 'eligible area’ means an area eligible for incentives as specified in
the Fiscal Incentives for Industrial Promotion, 2013;
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(2) For projects with original investment above Rs 100
i 3 TR : crore,
the mimmum increase in Fixed Capital Investment shall he:
25% subject to a minimum limit of Rs 50 crope: and .

3) Such expansion shall have to be carried out after the cut off
date of 01.04.2013 meaning thereby that the unit shall ma‘kc
the requisite investments only after 01,04.2013 as expansion
of the existing project;

Q) 'Existing unit' means any other unit which is not availing incentive
under the Industrial Policy of 2013;

() 'Fixed Capital Investment (FCI)' shall include the investment of
building (excluding land), plant and machinery and equipment in
relation to an industrial unit, including miscellaneous assets, technical
know-how and other cost components associated with the industrial

activity as appraised and firmed up by Banks or Financial

Institutions;

(k) 'Form' means a Form appended to these rules;

() 'Government' means the Government in the Department of Excise

and Taxation,
;mum cumulative quantum of tax

(m) 'Incentive limit' means the max m of
ed by an eligible unit during

incentive granted, which can be avail

an eligible period;

1

Scanned with CamScanner



PUNJAB GOVT. GAZ, (i APRIL 7, 3,
1y 2015

(CHTR 17, 1937 SAKA) §

(nformation technolopy' oo [
I W &Y Meang Mlormpg, slogy
(elecommunication; i “‘“'”"’h"w G

[nformation "l‘cchnolngy lndmlry' |
Sy ey

; NS mloy
hardware and softw HI““"“““" " hnulu;w,

Are induggyjeg.
‘Integrated Steel Plant' <k
gra ‘ Nt shall megy, tsteel plang iy vl Wil
. 1S 10 Dbe sold in retait . Heh tingl e
product ¢ sold in retail sale Such g Sponge | ( il end
glabs etc. and is manufactyre| Startin o an, ol
all the processes concerning

15, baloomy,
| B Irom iron gre Serap aid
such Manufacturing gy

e sl performed iy

@ Tntegrated Textile Unit' means one th

. ' al congig
process including Spinning i

ol compogite

weaving or knit:
aving o Knitting, pProcessing and

. f’lbl IS
'l (= y (JI' v ";

o Interdepartmental Committee' means ¢
such, by the Governmeny, which shal|
from the Department of Finance, Dep
Department of Excise and Taxation:

ommittee constituted, gy

artment of Indugtyiey and

(s) 'Manufacturing' means 3 process by which the material is
transformed into a different and disginc( product with the miniltmuﬁ
value addition of 25% in the value of (he raw material, but does not
include the process of treating, repairing, reshaping, reconditioning,
assembling, electroplating, polishing, blending, cutting, dyeing, heat
treatment, wire drawing and conversion of penultimate product
into final product for the purpose of availing incentives:

(t) 'Negative List' means the list of units and goods specified in
Annexure-A

(u) Prescribed authority' means an Assistant Excise and Taxation
Commissioner, incharge of the district;

(v) 'tax' means tax under the Acts, excluding surcharge under the
Punjab Value Added Act, 2005;

(w) 'tax incentive' means the amount of tax collected and retained by
the eligible unit but the retention of tax shall be restricted to that
part of net tax liability accrued under the Acts (after ac'ijustiflg it
against input tax credit if any available), in case of the unit availing
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